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[Shri A. Nallasivan] 

cidents in Nizamuddin area of Delhi are 
only a pointer. So the Government 
should always be vigilant. The Ram-
Janmabhoomi and Babri Masjid issue 
should be solved either through mutual 
discussions or through the verdict of the 
courts, but should not be allowed to be 
taken to the streets. 

The Address rightly states that our policy 
is rooted in our commitment to non-
alignment and our aspirations for a 
peaceful world free of domination, 
exploitation and war. We are glad that 
our Prime Minister is attending the 
inauguration of independence of Namibia 
at the head of a delegation. We are also 
happy that our Prime Minister is the 
Chairman of the Reception Committee to 
welcome the great national liberation 
leader, Dr. Nelson Mandela to our 
country. We also note with satisfaction 
that the Address assures that the pace of 
diplomatic exchanges between India and 
China is being accelerated and that 
subserves the interests of both our 
countries. Recently there was a report in 
the papers that in an interview to New 
York Times our Foreign Minister, Shri I. 
K. Gujral has stated that "non-alignment 
is irrelevant today". But subsequently he 
has issued a statement saying that he did 
not say so, but only that circumstances 
have changed and that they are to be 
taken into account. I am unable to 
understand what he means by that. We 
feel that the pressure of imperialists 
would continue to be there as a threat to 
the Third World and non-aligned coun-
tries and their interests demand the 
continuation of such a non-alignment 
policy. Ours biggest non-aligned country 
cannot afford to give it up. I want the 
Government to clarify its position further 
on this issue. . The Address,     where     it  
deals 
5 P.M. with the United States of 
America, refers to "the objectives shared 
by our two democracies". In our opinion, 
this reference is most uncalled for. In the 
background of what the   United 

States of America did to Panama and 
how it intervened in the elections in 
Nicaragua, it is not proper to compare 
our democracy with the U.S. democracy 
which does not hesitate to interfere, with 
subversive designs, in the internal affairs 
of other countries. 

Finally, I would request the Go-
vernment of India to insist upon the 
Government of Sri Lanka to fulfil its 
obligations to the Sri Lankan Tamils, 
namely (1) to devolve more autonomous 
powers on the North-Eastern Provincial 
Council and (2) to guarantee the safety 
and security of all sections of the Sri 
Lankan Tamil people. If the Government 
of India fails to honour its commitments 
in this regard, it will only help inflame 
the ethnic passions and the continuance 
of the ethnic conflict. That will 
ultimately help only the imperialist 
powers to intervene in and destabilise 
that region and gain a foothold in 
Trineomalee. I would, therefore, request 
the Government of India to take up this 
issue seriously with the Governemnt of 
Sri Lanka. 

With these words, Sir, I conclude and I 
thank you for giving me this opportunity. 

STATEMENT BY MINISTER 

Accident    involving No.     9020    Up 
Dehradun Bombay  Central     Express 

train on 14.3.1990 

THE MINISTER OF RAILWAYS 
(SHRI GEORGE FERNANDES): Sir, I 
deeply regret to apprise the House of an 
unfortunate accident to train No. 9020 Up 
Dehradun-Bombay Central Express at 
about 15.25 hrs. on 14.3.1990 on the 
Ratlam-Dahod BG Double line electrified 
section of the Ratlam Division of 
Western Railway. While this train with 
16 coaches was on the run between 
Ratlam Junction and Morwani stations 
the 6 rearmost coaches derailed, of which 
4 coaches, marshalled 12th to 15th from 
train engine, capsized at km. 646/23.  As 
a 
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result of this derailment, 7 passengers 
lost their lives and 26 passengers 
sustained injuries, out of which 3 were 
grievous. 

Immediately on receipt of information 
about the accident, Medical Relief Vans 
and Road Ambulances with Divisional 
officers and Doctors were rushed to the 
site from Ratlam. Divisional Railway 
Manager/Ratlam alongwith his officers 
immediately left for the site of the 
accident. Local civil and police officials 
also reached the accident spot. The 
injured were admitted to the civil and 
railway hospitals at Ratlam. 

The General Manager, Western 
Railway and senior officers who were on 
inspection at Ankleshwar about 350 kms. 
from the site of accident also rushed to 
oversee relief arrangements at site. 

Member Engineering, Railway Board 
also proceeded to the accident site. 

The Commissioner of Railway Safety, 
Western Circle, who was with General 
Manager, Western Railway on inspection 
also proceeded to the site of accident. He 
has commenced a statutory inquiry into 
the accident from  19.3.1990. 

Ex-gratia relief to the next of kin of 
the dead and to the injured has been 
arranged. 

I and all railway men and women 
extend our deepest condolences to the 
kith and kin of those who lost their lives 
and sincere sympathies to the injured in 
this unfortunate accident. 

I am sure the House joins us in 
extending heartfelt condolences to the 
bereaved families. 
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tails thereof. 

THE VICE-CHAIRMAN (DR. G 
VIJAYA MOHAN REDDY): Shri Ja-
gesh Desai. Not here. Shri Abrar Ahmad. 
Not here. Shri Ram Chandra Vikal. Not 
to speak on this. Shri Hari Singh. Not 
here. Yes, Prof. Chandresh P. Thakur. 

PROF. CHANDRESH P. THAKUR 
(BIHAR): Mr. Vice-Chairman, Sir, any 
railway accident brings a lot of misery to 
those who are directly involved and also 
to the rest of the country. We are familiar 
with the problem of the overage coaches 
which the Railways has. There is the pro-
blem of delayed and overdue track 
renewal and replacement, there is the 
problem not so infrequently, of the 
carelessness of the railway staff. In 
addition to that, I suspect that we have a 
Minister who reluctantly accepted the 
portfolio of Railways and, lately he is 
overworked because of the Kashmir 
affairs which he has to look after and, 
therefore, he is not getting sufficient time 
to attend to the problems of the Railways. 
In the process, it seems, the frequency of 
the rail accidents has increased and worse 
still, in some cases, there are repeated 
accidents, month after month I am 
particularly drawing the attention of the 
Minister to the North-Eastern Railway 
which passes through his constituency. I 
was travelling the other day and near 
Bhatni I was detained for 18 hours 
because there was a derailment and I was 
told by the railway staff that during the 
previous month, there was an accident 
exactly at the same place. So, it seems 
that the facts are known and the problems 
occur in the same region and yet 
corrective actions are not forthcoming. 
More specifically I would like to ask for 
clarifications on other counts: 

Firstly, is there any evidence of a 
prima facie reason behind this current 
accident? 

Secondly, in every such case, there is 
the routine appointment of an inquiry 
committee.   What   happens   to 
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the reports of these committees and what is 
the final outcome of these reports in terms of 
quality of services which ensures confidence 
among the travelling public? 

Thirdly, are these courts of inquiry or 
committees manned by competent people? 
Do they carry out their job with a high degree 
of sincerity and honesty? 

I appreciate the sentiments expressed with 
regard to the victims of this accident. But, in 
the absence of any concrete action, this 
amounts to shedding crocodile tears by the 
Ministry, particularly by Minister. Personally, 
I know, the Railway Minister has in his heart 
sympathy for the victims. But the way it 
comes in the documents, repeately without 
any progress, really creates problems with 
regard to credibility. Therefore, would the 
Minister be able to assure that there will be no 
accidents, ideally, and that they will be few 
and far between and, under no circumstances, 
there will be repetition of the accident in the 
same place, in the same 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY); Now, Dr. 
Narreddy Thulasi Reddy. 

DR. NARREDDY THULASI REDDY 
(Andhra Pradesh): Sir, the Committee of 
Experts on the Report of the inquiry by the 
Commissioner of Railway Safety, which went 
into the accident of No. 26 Down Bangalore-
Trivandrum Express near Peru-man bridge in 
July, 1988, strongly urged upon the Indian 
Railways to build up expertise in the study of 
vehicle dynamics and rail wheel interaction. I 
would like to know from the honourable 
Minister whether the Government will 
consider this point. 

Secondly, the objective of the Indian 
Railways is to be in the 21st century while 
the working conditions of the staff are 
reminiscent of the 19th century. It is said that 
that is the main reason for the frequent ac- 

cidents. Is it a fact? If it is so, now are you 
going to solve tins problem the real cause is 
never disclosed On most occasions human 
error is cited as tne reason to close tne matter, 
file various departments in tne Railways 
attempt to pass tne Duck from one to tne 
other. All this contributes to continuing 
accidents, 'mere is no accountability for the 
different departments in the railways. I would 
like to ask . the Honourable Railway Minister 
whether he is going to fix any responsibility 
or accountability on the various departments. 

Dealing with the safety aspects of railway 
operations, while presenting the Railway 
budget the honourable Minister gave the 
indices of safety performance. He gave 
figures of train accidents in relation to million 
train kilometres. He said that the index of 
safety performance dropped from 2.2 in 1980-
81 to .59 in 1988-89. I would like to know 
whether this index is on a par with the per-
formance of West Germany, Britain and some 
of the other European countries. I would also 
like to know the above indices zonal-wise in 
India. 

I would like to know whether there are 
refreshers courses for railway men regarding 
safety consciousness. 

It is said that nearly 4000 kms of railway 
track and nearly 2000 engines are overdue 
for replacement by the end of the Seventh 
Five Year Plan. It is a fact that these overdue 
tracks and engines are mainly responsible for 
the accidents? 

Last year 556 railway mishaps took place 
which claimed 142 lives. Out of these 124 
accidents occurred in South-Central Railway 
only. What are the reasons? Has the Govern-
ment probed this high rate of accidents in the 
South-Central Railway.. 

Lastly, the railway safety mechanism 
apparently has to keep pace with the 
modernisation programmes. Modernisation 
does not mean only computerisation of tickets 
and freight. 
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[Shri Narreddy Thulasi Reddy] 

Proper maintenance of railway track, 
most notably bridges, and signal 
equipment is important. These are the 
clarifications I would like the 
honourable Minister to give me. 

SHRI KAPIL VERMA (Uttar Pra-desh) 
: It is the most unfortunate accident 
because firstly, it was on a broad gauge 
double line and then it was electrified 
also. Probably the statement is the same 
as that delivered in the Lok Sabha. So, it 
is a little outdated. But still I want to 
know and I have heard and various press 
reports suggest that there was an accident 
at the same place two or three days before 
this accident. A goods train derailed there. 
It means there was a sufficient warning. 
In these circumstances the most important 
question what precautions were taken 
after the goods train derailed. Why were 
not proper lessons drawn? Was the House 
informed about it? Secondly, reports have 
also come that the rail lines in that area 
and a bridge in the close vicinity there 
through which the train passes there, are 
very old. I want to know whether any 
measures were taken for their renovation, 
for their maintenance, and when it was 
last inspected. What measures were taken, 
what precautions were taken, to keep the 
line in the proper order? In fact, the hon. 
Minister has made a very cursory 
■statement, a very brief statement, not 
very serious. It is something very old. It is 
a copy of the same thing. He must have 
received some indication between the 
14th and 15th. On the 15th you made a 
statement. Today is the 20th. Some new 
developments must have taken place. You 
must have received some information 
from various people who visited that area 
as to what is the reason of that accident. 
The Minister, who is highly connected 
and intelligent Minister, with social 
background, must have found out. I 
presume he must have heard from the 
people who was responsible for it.    What      
action   has 

been taken against them? Prima fade he 
must have come to some conclusion. I do 
not want the standard reply that inquiry is 
going on and when you receive the report 
you will tell us. The Minister, I believe, 
will not resort to this kind of thing. He 
must have taken some speedy action, I 
believe He says: so many dead and so 
many injured. The injured position is old. 
I want to know what is their present 
condition and things of that kind. The 
statement says that compensation is being 
given. I want to know much 
compensation has actually been 
distributed. And what measures are you 
actually taking to prevent such accidents 
in future? 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY): Shri S. S.  
Ahluwalia. 

 

AN HON.   MEMBER:     Rs. 2 lakhs 
each they are giving. 

SHRI S. S. AHLUWALIA:    Rs.   2 



 

  

 

THE VICE-CHAIRMAN (DR. G. 
VIJAYA MOHAN REDDY): Please put 
your questions. 

SHRI S. S. AHLUWALIA: These are 
my questions. If you cannot understand 
my queries, I can't help it. 

 

SHRI MENTAY      PADMANA. 
BHAM (Andhra Pradesh): Sir, some of 
us don't follow. We would like to know 
the details. I request the hon.  Minister to 
speak in English. 

THE VICE-CHAIRMAN (DR. G 
VIJAYA MOHAN REDDY): The tra-
nslation is available. 

SHRI        MENTAY        PADMANA-
BHAM:   Let the Minister   speak   in 
English,  

(Interruptions) 

 
SHRI M. ML JACOB (Kerala): Please 

don't make it an issue. The Minister has a 
right to speak in any language he wants. 

SHRI MENTAY PADMANA-BHAM: 
That is his discretion. I simply made an 
appeal to him. There is nothing wrong in 
it. 

(Interruptions) 

 



 

 

SHRI S. S. AHLUWALIA: He read 
the entire statement in English. We did 
not object to it. 

(Interruptions) 

 

 
PROF. CHANDRESH P. THAKUR: 

Mr. Vice-Chairman, Sir, I am on a point 
of order. Is the Minister trying to say that 
the person who has lost his life or the 
family that has been breaved is going to 
be satisfied with these statistics? This is 
an onslaught on the human consideration. 

SHRI GEORGE FERNANDES; Sir, I 
do not think that it is a point of order. I 
am only trying to make a point that there 
has been a declining 

 



 

 

trend, not a trend, but a perceptible, a 
very noticeable decline, and this decline 
is as a result of the efforts made by the 
Railway administration from the top 
officials down to the driver, the fireman 
and the gangman. That is the point that I 
am trying to make. I know that statistics 
do not revive the lives of those who have 
died in railway accidents. Nobody said 
that is going to happen. So, I do not see 
the line of argument of the hon. Member. 
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PROF. CHANDRESH P. THA-
KUR: Near Bhatni have hot there been 
repeated accidents? 

SHRI GEORGE FERNANDES:       I need 
notice for that. 

 
THE    VICE-CHAIRMAN   (DR.   G. 

VIJAYA MOHAN REDDY):    I   was 
referring to that. 
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On the South Central Railway, there 

were 40 accidents in the current year as 
against 45 during last year. Therefore, to 
conclude that on the South-Central 
Railway, there are a very large number of 
accidents and it is heading the statistical 
table of accidents would not be very 
correct, because the statistics in my 
possession state the contrary. 

 

STATEMENT BY MINISTER 

Revision of Tarif for Telecommunication 
Services 

THE MINISTER OF STEEL    AND 
MINES WITH ADDITIONAL 
CHARGE OF THE    MINISTRY    OF 


